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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH, CHENNAI

Original Application No. 30 of 2021 (SZ)

Dharmesh Shah e Applicants

Versus

Union of India & Ors ...... Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3
(CENTRAL ELECTRICITY AUTHORITY)

I, Satyendra Kumar Dotan S/o Radhey Shyam aged about 38

, do hereby solemnly affirm and sincerely state as follows:

1. I am working as Deputy Director in Central Electricity
Authority, Ministry of Power, Sewa Bhawan, R.K. Puram, New
Delhi and I am fully conversant with the facts based on the
records and I am also authorised to file this reply affidavit on

behalf of the Respondent No. 3.

2. 1 have read and understood the Original Application and am

filing this Affidavit as reply thereto.
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3. It is submitted that the contents of the Original Application

that have neither been specifically admitted hereunder nor are

a matter of record are denied.

4. That the deponent craves liberty to raise any further
submissions or file additional affidavits if need arises during the

course of arguments.

5. PRELIMINARY SUBMISSION:
It is humbly submitted before the Hon’ble Tribunal:

(i) that the petitioners through this petition have raised
concerns related to adverse environmental impacts likely to
be caused during the process of decommissioning of thermal
power generating units of Thermal Power Station-I (TPS-I)
located in Neyveli, Tamil Nadu owned and operated by the

Respondent No. 4, i.e. NLC India Limited.

(i) that setting up of a power plant does not require any
licence. The decision for retirement/ decommissioning/ shut
down of the power generating units has ta be taken by the

Generating Utility itself based on their own techno-economic
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(i) that the Board of Directors of NLC India Limited has
accorded approval to phase out Neyveli TPS-1 from March,
2020 to September, 2020. Accordingly, NLC India Limited
has requested the Central Electricity Authority (CEA) l.e. the
answering respondent for decommissioning of the capacity
of Unit No. 1 as on 31.03.2020, Unit 2 as on 20.06.2020,
Unit 3 as on 22.07.2020, Unit 4 as on 23.06.2020, Unit 5 as
on 28.09.2020, Unit 6 as on 30.09.2020, Unit 8 as on
06.06.2020 and Unit 9 as on 31.03.2020 respectively. Based
on their decision, the capacity of the said units was deleted
from the database of All India Installed Capacity of CEA
records and same was informed to NLC India Limited. The
copies of such letters sent to NLC India Limited for deleting
the capacity of these units from the database of All India

Installed Capacity of CEA are attached at Annexure-R1.

6. Para-Wise Comments to the Petition

6.1 That the contents of Paras 1 to 3 are either submissions

which are not pertaining to the answering respondent or facts

of matter and thus need no reply.

ATTESTED
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submission at 5 (iii) of preliminary submissions has already

been made and thus not repeated herein. However, in this
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and responsibilities assigned to CEA, the role of CEA on the
decommissioning of a power plant is limited to deletion of the
installed capacity from All India Capacity database based on the

decision conveyed by the Generating Utility in this regard.

6.3 That the contents of Paras 7 to 19 are either submissions
which are not pertaining to the answering respondent or facts

of matter and thus need no reply.

6.4 : Reply of Grounds:

That the contents of Paras A to G are the submissions which
are not pertaining to the answering respondent and thus need
no reply.

7. Prayer of the answering respondent

In view of the submissions made above, the Hon’ble Tribunal
may decide the matter as deem fit and render justice in the

public interest.

Qlg,
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I, the above named deponent do here by state that the facts

stated above are true and correct to the best of my knowledge

ﬂ%%ﬂd belief and nothing material has been concealed therefrom %
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_+Vefified at New Delhi on this 21% day of June, 2021, - -
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. T o o : S . . Satyendra’Kumar Dotan | e
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Government of Indla
Ministry of Power

ol

Central Electricity Authority
@ g g
Power Dats Mansgement Division

Chief Oenernl Manager,

Neyveli Thermat Power Suatlon-1,
NLC India Limited,

Neyveli- GOT807

Tumil Nadu

Subject: Retirement of Unit No.1 & ¥ (50MW+ 100MW)of Neyrell Thermal Power Stution-1-NLC Indis
Limited- regarding.

Sir,

Reference Is invied 1o letter No. TPS-VP&T/Decom/151/ 2020 dated 02.04.2020 from Chie! Geperal
Manager, Neyweli TPS-! regording Retirement of Neyvell Thermal Power Siation-1 Unit No. | & 9 (S0MW+
100MW) of NLC Indin Lindted. The details furmished by NLC India Limiled have been seen by the Central
Blectricity Authority.

I is seen from exiract of minutes of mecting of 498* Board rceting held on 27.02.2020 that Board of
Directons of NLC Indis Limited has occorded spproval 1o phase out Neyvell ‘TPS-1 from March, 2020 to
September, 2020 considering the stabilization of Unit 2 of New Neyvell Thermal Power Station by September,
2020, The capacity of Unit No. | (50 MW) and Unit-9 (100 MW) was decomnibssioned on M.03,.2020 by NLC
India Limited according to their phase owt plan.

The decision to decommission Unit No.1 &9 (SUMW +100 MW) of Neyveli Thermal Power Station has
h!nnl.enbyN'l.Clnthﬂdwdhudoniu.‘.. ic & envi i Based on their decision,
the capacity of these unily Is being deleted from the database of All Indla Installed Capacity with effect from
31.03.2020.

Yours faithfully

pc il 2e2n
Secretary, CEA

Copy for information to:

I.  PPS, Secretary, MoP

3. All Chiiel Engineers of CEA

5. SA 1o Member (Planning/Hydro/
Thermal E&C/ GORD/PS), CEA

SA 1o Cralrperson, CEA
All Heads of Subordinaie offices, CEA

IT Division, CEA for uploading ae CEA
website

[ o3 o8 o
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Government of India
Ministry of Power
Wl

Central Electricity Authority
ot hew s
Power Data Management Division

To,
General Manager,
Neyveli Thermal Power Station-I,
NLC India Limited,
Neyveli- 607807
Tamil Nadu

Subject: Retirement of Unit No. 2, 4 & 8 (2*50MW+ 100MW) of Neyveli Thermal Power Station-1, NLC
India Limited- regarding.

Ref: 1. letter No. TPS-1/P&T/Decom/180/2020 dated 27.06.2020 from General Manager, Neyveli TPS-I,

NLC India Limited
2. letter No. TPS-1/P&T/Decom/185/2020 dated 29.06.2020 from General Manager, Neyveli TPS-1,

NLC India Limited

Sir,
Reference is invited to above mentioned letiers received from General Manager, Neyveli TPS-I regarding
retirement of Neyveli TPS-1 Unit No. 2, 4 & 8 (2*50MW+ 100MW) of NLC India Limited. The details furnished

by NLC India Limited have been seen by the Central Electricity Authority.

It is seen from extract of minutes of meeting of 498" Board meeting held on 27.02.2020 and 500" Board
of Directors meeting held on 23.06.2020 that Board of Directors of NLC India Limited has accorded approval
to phase out Neyveli TPS-I from March, 2020 to September, 2020. The capacity of Unit No. 2, 4 (2*50 MW) and
Unit-8 (100 MW) was decommissioned on 20.06.2020, 23.06.2020 and 06.06.2020 respectively by NLC

India Limited.
The decision to decommission Unit No.2, 4 &8 (2*50MW +100 MW) of Neyveli Thermal Power Station

has been taken by NLC India Limited based on techno-economic & environmental reasons. Based on their
decision, the capacity of these units is being remaved from the database of All India Installed Capacity.

Yours faithfully
(P.C.Kureel)
Sccretary, CEA
Copy for information to: :
1. PPS, Secretary, MoP 2. SA to Chairperson, CEA
3. All Chief Engineers of CEA 4.  All Heads of Subordinate offices, CEA
5. SA to Member (Planning/Hydro/ 6. IT Division, CEA for uploading on CEA S
Thermal/ E&C/ GO&D/PS), CEA website
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Ministry of Power
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Central Electricity Auth ority
ot dhow s
Power Data Management Division
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TN 1. letter No. TPS-1/P&T/Decom/180/2020 dated 27.06.2020 from General Manager, Neyveli TPS-I,
NLC India Limited

2. letter No. TPS-1/P&T/Decom/185/2020 dated 29.06.2020 from General Manager, Neyveli TPS-1,
NLC India Limited
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File No.CEA-PL—14-38!112010-PDM Division

" finiave,
Government of India
Ministry of Power
il wifiraTor
Central Electricity Authority
ot Y. ww v

Power Data Management Division

To,
General Manager,
Neyveli Thermal Power Station-1,
NLC India Limited,
Neyveli- 607807
Tamil Nadu

Subject: Retirement of Unit No. 3 of 50 MW of Neyveli Thermal Power Station-I, NLC India Limited-
regarding. .

Ref: Letter No. TPS-1/P&T/Decomm/201/2020 dated 24.07.2020 from General Manager, Neyveli TPS-I,
NLC India Limited.

Sir, :
Reference is invited to above mentioned letter received from General Manager, Neyveli TPS-I regarding
retirement of Neyveli TPS-1 Unit No. 3 of SOMW capacity of NLC India Limited. The details furnished by NLC
India Limited have been seen by the Central Electricity Authority. :

It is seen from extract of minutes of meeting of 498" Board meeting held on 27.02.2020 that Board of
Directors of NLC India Limited has accorded approval to phase out of Neyveli TPS-1 from March, 2020 to
September, 2020. The capacity of Unit No. 3 of 50 MW was decommissioned on 22.07.2020 by NLC India
Limited.

The decision to decommission Unit No.3 of 50 MW capacity of Neyveli Thermal Power Station has
been taken by NLC India Limited based on techno-economic & environmental reasons. Based on their decision,
the capacity of this unit is being removed from the database of All India Installed Capacity.

Yours faithfully

Sd/-
(P.C.Kureel) -

Secretary, CEA

Copy for information ta:
1. PPS, Secretary, MoP .

3. All Chief Engineers of CEA All Heads of Subordinate offices, CEA
5. SA to Member (Planning/Hydro/ IT Division, CEA for uploading on CEA X0

Thermal/ E&C/ GO&D/PS), CEA website R

SA to Chairperson, CEA
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#g3h  Letter No. TPS-I/P&T/Decomm/201/2020 dated 24.07.2020 from General Manager, Neyveli TPS-I,
NLC India Limited.
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File NO.CEA-PL-14-3BI1I2019-PDM Division

THE HAn -

Government of India
Ministry of Power
7

Central Electricity Authority
- BLOR, SwET
Power Data Management Division

To,
General Manager,
Neyveli Thermal Power Station-1,
NLC India Limited,
Neyveli- 607807
Tamil Nadu

Subject: Retirement of Unit No. 5 of 50 MW of Neyveli Thermal Power Station-1, NLC India
Limited- regarding.

Ref:  Letter No. TPS-I/P&T/Decomm/224/2020 dated 29.09.2020 from General Manager, Neyveli TPS-],
NLC India Limited.

Sir,

Reference is invited to above mentioned letter received from General Manager, Neyveli TPS-I
regarding retirement of Neyveli TPS-1 Unit No. 5§ of SOMW capacity of NLC India Limited. The details
fumished by NLC India Limited have been seen by the Central Electricity Authority.

It is seen from extract of minutes of meeting of 498" Board meeting held on 27.02.2020 that
Board of Directors of NLC India Limited has accorded approval to phase out Neyveli TPS-] from March,
2020 to September, 2020, Accordingly, the capacity of Unit No. § of 50 MW was decommissioned on

28.09.2020 by NLC India Limited,

has been taken by NLC India Limited based on techno-economic & environmental reasops. Based on
their decision, the capacity of the unit js being removed from the database of All India Installed Capacity

Yours faithfully
Sd/-
(P.C.Kureel)
Secretary, CEA
Copy for information to; R
PPS, Secretary, MoP - 5 SAtoC on, CEA : i
All Chief Engineers of CEA 4. All Heads of Subordinate offices, CEA

SA to Member (Planning/Hydro/ 6. IT Division, CEA for uploading on CEA
Thermal/ E&C/ GO&D/PS), CEA ~ website AT D oee
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Government of India
Ministry of Power
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Central Electricity Authority
dt. dt.om. wwmr
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F&W:  Letter No. TPS-U/P&T/Decomm/224/2020 dated 29.09.2020 from General Manager, Neyveli TPS-1,
NLC India Limited.
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File No.CEA-PL-14-38/1/2019-PDM Division
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Government of India
Ministry of Power
Fxia
Central Electricity Authority
o, ¥t.ow, s
Power Data Management Division
To,
General Manager,
Neyveli Thermal Power Station-1,
NLC India Limited,
Neyveli- 607807
Tamil Nadu

Subject: Retirement of Unit No. 6 of 50 MW of Neyveli Thermal Power Station-I, NLC India Limited-
regarding.

Ref:  Letter No. TPS-I/P&T/Decomm/230/2020 dated 01.10.2020 from General Manager, Neyveli TPS-1,
NLC India Limited.

Sir, _

Reference is invited to above mentioned letter received from General Manager, Neyveli TPS-I regarding

retirement of Neyveli TPS-I Unit No. 6 of SOMW capacity of NLC India Limited. The details furnished by NLC

India Limited have been seen by the Central Electricity Authority.

It is seen from extract of minutes of meeting of 498" Board meeting held on 27.02.2020 that Board of
Directors of NLC India Limited has accorded approval to phase out of Neyveli TPS-I from March, 2020 to
September, 2020. The capacity of Unit No. 6 of 50 MW was decommissioned on 30.09.2020 by NLC India

The decision to decommission Unit No.6 of 50 MW capacity of Neyveli Thermal Power Station _hag ;

been taken by NLC India Limited based on techno-economic & environmental reasons. Based on their decision,
the capacity of the unit is being removed from the database of All India Installed Capacity with effect from

30.09.2020. e

Copy for information to: SR S s
PPS, Secretary, MoP 2. SA to Chairperson, CEA
All Chief Engineers of CEA 4. All Heads of Subordinate offices, CEA..
SA to Member (Planning/Hydro/ Thermalb. IT Division, CEA for uploading on CEA ¥
E&C/ GO&D/PS), CEA iy R R :
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Government of India

Ministry of Power
L340

Central Electricity Authority .
ot, ¥.qw. swrr 5
Power Data Management Division ‘
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§Zi:  Letter No. TPS-I/P& T/Decony230/2020 dated 01.10.2020 from General Manager, Neyveli TPS-],
NLC India Limited.
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH, CHENNAI

0.A NO. 30 OF 2021
IN THE MATTER OF:
Dharmesh Shah ... Petitioners
Versus
Union of India & Ors. ... Respondents

KNOW ALL to whom these present shall come that I Satyendra Kumar Dotan S/o Radhey
Shyam aged about 38 , Deputy Director in Central Electricity Authority, Ministry of Power,
Sewa Bhawan, R.K. Puram, New Delhi . The above named Respondent No. 3 do hereby

Advocate for the Respondent No. 3, Central Govt. Counsel,

appoint A.R. Shaktivel,
e advocate/s) to be my/our Advocate in the

Hon'ble NGT, Chennai (herein after called th
above- noted case authorize him:-

To act, appear and plead in the above-noted
which the same may be tried to heard and also in the appellate court including High
Court subject to payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objections or petitions for
executions review, revision, withdrawl, compromise or other petitions or affidavits or
other documents as may be deemed necessary or proper for the prosecution of the said
case in all its stages subjects to payment of fees for eash stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do
all other acts and things which may be necessary to be done for the progress and in the
course of the prosecution of the said case.

To appoint and instruct any other legal practitioner authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think fit to do so
and to sign the power of attorney on our behalf.

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/or own acts, as if done by/me/us to all

case in this court or in any other court in

intents and purpose. _
And I/we undertake that i/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate of his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by
the court shall be of the Advocate which he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to
withdraw from the prosecution of the said case until the same Is paid up. The fee settled
is only for the above case and above Court. I/We hereby agree that once the fee is paid,
I/We will not be entitled for the refund of the same In any case whatsoever and If the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereuntoset my/our hand to these presents the
contents of which have been understood by m/us on this day of 2021.

Accepted subject to the terms of the fees, WJL,/

A.I.SAKTHI‘VYEELtu.u.

SENIOR PANEL COUNSEL
CBNYRAL GOVERNMENT STANDING COUNSEL
MADRAS HIGH CouAQT
No.348/160, Thambu Chetr, Siieet,
8sain Plaza, 111 Floor, Cheni.., 0 001.
P : 9041103806 Email : arslawassociale &'y naii.com




